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08.05.2002 4 Division Bench of Hon'ble Mr., L.R .K.Prasad,
Member (A) and ! Hon'b1éMrs. Shyama Dogra,

. Member{J) is constltuted for hearing on
13,05,2002. | ( E -

skj | : o (BW.N.Sindh Neelam) AC




RA 30/02

13.5.02 ' - o
oM shri p.K.agrawal..for the applicant '
66\, _ ¢ , « .0 .
&E\' ;\bw Heard the learned caun;e_:l fq;: thev;applicant.
c/%éﬁ‘ob\ Issue not;;ce to the respondénts to fj_.le . reply,
& ' mage returhable within six weeks. Requisites to
N2 ANGZY be filed within one week. List it on $8.7.2002

(75“ i‘;\{v for hearing. ‘_‘{_Q;«c
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List it on 12.8.2002 for hearing.
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_ . Mh 15/12, 68,92 .. Nene. for the applicant.

\/A\(ALA TNA il Shri R.Ks Jha,‘ceunsel fer the respendents,

#M 6“ " Heard the learned counsel fer. the

AMJ kf” 'ﬁ'lﬁﬂ }eépondehtls; \!;1/5 haé already been filed, Let it be
e listed fer hearing‘ en RA en 19,08,2002, 2 If ne ene

N+ Gop2 turns-up en bkehalf ef the applic;nt‘on‘that date,

3 ) 9'01/}/// ' _ -necessarj prdef in that light Sﬁall be passed,
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19.8.!02 . X '
CMII . None for the applicant even today. ghri
A-NwvJha is present for the respondents. It appears
thatvthe applicant is not keen to pursue this R.a.
* In View of the Order dﬂ'&d 1'208020020 this RoA. is
'{ dismissed for default., '
.1 ' ' .
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Bhyama ‘ DW a-loR .K.@rasad)
MQ) | T MQ)
17 || o o
28,10.02 | ,
cM | In view of the order passed in M.a. 400/02,
; this R .A. has bgen restored to its original position and
file. List 4t on 13.12.2002 for hearing.
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(shyama DW (LR -K+Prasad)
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18/134112, 2092 The ld, ceunsel fear the applicant is preseni,
- ~ Nenef e ther¢spondents, Be 1isted f&€ hearin
_ on 5.?.2003..
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I 19./ 5.2.2003, WNens fer the parties. Becauss eof lauyers absenting
’[ from werk today in protast of alleged murder of an

| advocate, be listed on 25.2.2803 Por hearing .

" (3. DOGRAYAN(3) (5. HAY/m(n)

20./ 25,2.,2003, Lat it we placed befoerd the Hen'sle V.C.

fer constitutisn of neu Bench as sne eof the Hen'hlg

members has since retiress.




R.ANGo. 30/02
~ {0.a.No.: 473/1996)

21/27,03.2002 ¢+ A ‘Division Bench of Hon'ble Mr, Sarw.\eshwar
Jha, Memb’er(A) and Hén‘ble Mrs. Shyama
. , Dggre, Member(J), is constituted for
hesring, Let it be placed before the

. . aforesaid Bench as and when the A

i

constituted.
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25/28,8.2003 Heird the learned ceunsel fer private res;pondem:s

o

the applicant. ghri a.y «Jha, the learned Counsel, :
appears on ovehalf of prix;ate respondent n>.%. 1t transp}re;s
that vide orcer dated 27.3.2003, pench has already meen
constituted of Hon'sle Mr. s.Jha, Memser a) along wit.h
Hon'ele Mrs.s.pogra, M(J). That being the position, let|
" this matter be lisfed for hearing wefore the appropriate
Bench as and when available.. T

The matter is called out. Jone ayopears for

{8 .N .singh Neel am) V.C.

Shri A.N. Jm, Nene is present en behalf eof the applica

Shri Jha has, at the fvery outset, sulmitted that the
decisiens of this Tribunal in €A Ne, 473/96 have been

upheld by the Hen'ble High Ceurt vide their erders dated
18,4,2001 passed in CWIC Ne, 4948 of 2001 (Anpexure p/1
te the written statement filed en behalf ofLrM;;pondents
nes. % te 16, 18 te 20 and 22 te 25) and Ms, thérefore,
Submitted that the applicants in the RA have ne greund
fer seeking review of the erders passed by this Trisunal
in the said 6A, He mas further sulmitted that if the
dpplicants in the RA have still any erievance ,they can
awpreach this Tribumal with a fresh eriginal appjaication.
2, We have censidered the matter and the submissiens

of the private i-eSpondents in the RA and observef that the
submissiens ef the 1d. ceunsel fer the apnlicants deserves
tebe censidered keeping in view the fact that the matter has

JAlready been censidered By the Hen'ble High Ceurt and the

AN

* decisien ef the Tribunal upheld, We, therefere, diSpese of
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this RA as mving né merj.t as it stands as at présent‘.

applicants in the RA will, hcwever, have the . liberty te

approach the appropriate forum for rmiressal ef their q

if ang} and if they se desire. The RA stands éislsosed of

acc ording Iy. ‘ \
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